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Central Administrative Tribunal
Principal Bench: New Delhi

OA Ng.2442/89
Neu Delhi this the 13th May, 199.

" MR.:J.P. SHARMA; MEMBER (J)

MR. B.K. SINGH, MEMBER (A)

She Tikam Chand,

5/o Sh. Sri Ramy*

R/o H.N0.2710, Tri Nagar, ,
Delhi-~35. ...Applicant

(By Advocate Sh, B.S. Charya)
Versus

1. Commissioner of Police,
Delhi Police Headquarters,
Mm.S.0. Building,

I1.P, Estate,
New Delhi.

2. Unien of India through
its Secretary, Ministry
of Home Affairs,

North Block, New Delhi.

3, Shri Suresh Chander,
Inspector D-1/45,
SOH.D. poSo Tilak Narg,
New Delhi. . " essRespondents

(By:Advocate Sh., T.S. Oberoi, proxy for Sh. Anup Bagai, .

Counssl),

-

: ORDER (ORAL)
Mr, JeF, Sharma, Member (3):-

The applicant while working as Inspector of
Police filed this original application primarily assailing
the:seniority list of Sub Inspectors circulated by the

respondents by the 0.M. dated 2.1.1985. He has also

-claimed seniority over one Suresh Chander respondent no.3

staéing that both of them joined on the post of Assistant
Sub;Inspector. The applicant joined in July, 1983 while -
rasQondentno.3 joined in 1961, However, in the impugned
seniority list, the name of respondent no.3 is shown at
ser#al no.259 and that of the applicant is shoun at

sr. no.466. The apﬁlicant has also claimed consequential
reliefs'and for ante-dating his promotion tc the post of
Insﬁector'in the similar manner as has been given to

respondent no.3. Respondent no.3 has been promoted as

InsQector in September, 85 and has been confirmed on that
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- post on 26,11.85. The applicant, however, was promoted
" on ofticiating basis to the post of Inspector on 28.2,89,

24 " We have gone through the pleadimgs of the

pérties and heard the learnad counsel for the partiss at

- langth. The counssl for the applicant, housver, at

the commsncement of hearing, desirdd that the gresent

aﬁplication be adjourhed'for hearing as the applicant has

~also filed anothsr application where he has assailsd an

order of compulsory retirement w.s.f., 6-9-90. We could
Ladvancad

not agree to the propositxon[by the lsarned counssl as

this is an 0ld case and bsfore the applicant's coulsel

could reach in the pre~lunch session, in order to utilisel

tims, the counsasl for the respondants was also heard.

S.j The learned counsel has also taksn us to the

piéé of limitation and also on merifs of the cass. At

lasty, the lsarned counsel having consulted the applicant

statsd that he does not want to press the present applicatia

because of the fact that Suresh Chander has not yat ‘

bean zanfixpad promoted to a post higher to that of

e Ak
Inspector of Policel, It is also because of the fact that

the applicant in normal course would have reachsd the

- age of superannuation.on.31.3.1994. Ssniority is a factor

which coudts for futther promotion. The learned counssl,
therefore, made a requast that the application be allouwed
to be withdrawn, which is not appossd. The application

is: dlsmzssed as uithdraun, leaving the parties to bear

thelr own costs.
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( B.K.SINGH) - (3.P.SHARMA )
MEMBER (A) MEMBER (3J)

'KALRA!



